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232 THE VICEltOY'S OPENING SPEEOR. 

[12TH JANUARY, 1915.] 

HIS EXOELLENOY THE VICEROY'S SPEECH. 

-His Excellency the President :-" Sinoe I last addressed you 
in Sept.ell1bel' the British Empire, luuch to our genurnl regret, has, through the 
intriO'ues nnel pressure of Germany and Austria., becn plunged into n needless and 
se ~ war against Turkey. I belic'\e that I am not wrong in RIlying that this 
is the first oC('uslon in history that the British Empire has been at war with 
'l'urkev. .:\ s vou are all awarc, in the CrimC'«1.u ,,':l'!' England expended freely 
ber blood and" tre.:'lSun: to Inaiutain the integrity of Turkey, ,,"hile nearly 2u 
years later the disa,trons 'lll'eat.y of Sa.n St.efn,no, which would havc destroyed 
Turkish power in Europe, was annulled solely by the threatened intervention of 
Great Britain. Since those days the policy of t.he British Goyernment, as I 
am personally able to bear witness, has been to cucleavour to strengthen the 
position of Turkey, and to induce her to seek safety from internal danger and 
external menace by the introduclion of much-needed reforms into ber adlninis-
tration. 'fhe adnce of England, though frequently unpalatable, was at least 
disinterested. 

" New evidence almost daily brought to light tcnds to proye the pref\ent 
war to have been a long premeditated and prepared aggression on the part of 
Germany and A stri ~ of which the infamous a:-;S:lSsinat.ion of the Archduke 
Franz Ferdinand and his consort was merely the pretext but not the causc. 
When it broke out England had no quarrel of any kind ,nth 'l'urkey, and the 
British Government simply expected of the Turkish GOTernment their obser-
vance of the ordiru;ry principles of international taw and the elementary duties 
of a neutral Power. I need not repeat here the breaches of. neutrality 
committed. and the provocations given by Turkey culminating in the unpro. 
voked attack upon Russian harbours in the Black Sea, the hostile infringement 
of Egyptian territory by armed Turkish forces and the sinking of a British 
merchant vessel while lying in a friendly port. From these incidents it W88 
clear that our patience was mis er ~ .  that 8 powerful party in Turkey, 
dominated by German in1luence, was bent on war, and that they meant to go 
on from ~ e to tr~ e till war was pro'\oked. These incidents finally led 
up to a declaration of war; but although they occurred on the 28th October. 
Sir Edward Grey, with that exceptional patience which has characterised 
the attitude of the Foreign 01lioe in ita relations with Turkey, informed 
Tewftk Pasha on the 4th November, when the British Ambassador had already 
three days earlier beel! recalled from Constantinople that, if his Government 
wished hostilities between the two countries to cease, the only chance was to 
dismiRS the German naval and military missions and especially the omeara of the 
Goeben and BreMau. It is clear hom event.., that have since taken place in 
Constantinople, that the Turkish Government as a whole were not at all anxious 
for war, but according to inforJDation recently published in an offioial White 

~ Enver Pasha. told the Austrian Ambassador on the 22nd October that he 
was determined to have war whatever his colleagues might deauc, that the 
Turkish fteet would be sent into the Black Sea, and that he oou1d eaaily arrange 
with the German Admiral in command of the Turkish lleet to pl'f)'t'oke hoati-
litiea. This cynical forecast is what actually took place six days later. 

" I am well aware that many of the leading 1I081em bodies in India haTe 
most loyally done their utm.oet to avert war with Turkel, and that the autho-
. ~ in Oonstantinop!e have turned!, deaf ear to their repeated ~t
tioM. The fact remalD. that there Ja absolutely no reaa>n for Tar· inter-
V8DRon in the.war. The A ~  ~ e ~re than once given aoleum &MD:r&DC8 
to respect the independence and ~t  of -Turkey and there is no ID81l8Ce to 
Islam. On tlle OO t~ the Alliee have made a declaration of the imm~ of 
&he hoi, places of Arabia and lIeaopotamia from attack, whUe the Bntiah 
G ~ have even declared that they are prepared. if any IUOh need 
ahouJd ame, to defend them against all foreign invadera and to maintain them 
innolate. The m~ striking oommentalJ on the unnamrt.lcombinatiou of 
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[12'1'1l JANUAUY, 1915.J [ The P1'esident.] 

GC '~ ~ and ~ ' e  is the fact that, while thcre arc many thousands of Moslems 
fightll1? III tLe l'ank8 .of the British, J?rench and l1ussian ai'mics against Germany, 
~  n sIngle Moslem 1S to he found in tho Gerluan ranks. It is no exagO'era-
t~  to say that the i~it r  clique of EnvoI' l')asha, undcr Gel'lilany's cO ~
S1On, has hetrayed the Interests of Islam and that the Turkish Government 
in S~b i~ti ~ ' to it, has b ic. te~ its s ~ er t  and deliYcl'ell the i e c ~ 
~ ce 1of a }IabOlllcdan Elnpll'C Into the hands of Germany. It will now rest 
WIth '1 urkey to face the .conscq nences of thosc actions for which she.is responsi-
hIe; but however the tlde of evc.nts Dlay shape its courso, there can be no 
doubt that thc boly places will rClllain inviolate, and that Islam will still be 
one of the grcat world forces. 

"l!'1'011l the '.ery momcnt that the illtpl'Ventioll of Turkey in the war ap-
peared probable, It was clear that. it \vas not to be expected that alllOngst Indian 
Mosleills thero ,vould ~ t be a natural scntinlent of sympathy with a great 
Mahomcdan Powel'. ~ when thc cbaracter and Inotives of this war became 
fully knowll to, and realised bv, the Moslems of India whateyer miO'ht have 
1. 1. • '0 
~c  tue sympathy with which their religious instincts might under other 

c c mst c~s .~ e i ~ ire  them, any such sentiment was absolutely swept 
S ~~ hy ~ e ~ ee ~  of unswerdllg loyalty to the King-Emperor and to the 
BrItIsh EmpIre, wnose cause in this war they reco.gnised to be that of freedom, 
honour and justice. 11he other great Indian communities have not been behind-
hand in their demonstrations of attachment to the Throne and Empire, and a 
towering wave of patriotism and loyalty has swept over India from shore to 
shore. It has been a source of gratification to me, but not of surprise, to wit-
ness the uniyersal demonstrations of loyalty of all classes and creeds of the 
people of India. This has been yet one more of Germany's miscalculations 
whioh will bring about her ruin. 

" As 1.0 the progress of the war I know no mOl'C than you. I give all the 
information that I receive to the press. It is clear, however, that German 
str ~  has failed, and that the Allies are holding their own and gradually 
gaining ground, whilo German shipping and commerce have disallpeai.-ed 
from the seas aud the main German flect has not dared to appear outside its 
harbours. What is particularly satisfactory to us all has been the splendid 
behayiour of the Indian troops at the front. No troops could have behaved 
more gallantly. This is recognised Ily all. 'Ve knew it could not be other-
wise. It has also been a source of pride to us all that, in accordance ,yith the 
uoon announced at the King-ElllpCl'Or's DurlJar, two Victoria Crosses have 
already been awarded to our brave Indian soldiers, this much-coveted decora-
tion ha,-ing, in one casc, been bestowed by the hand of the King-Emperor 
himself. 
"In my speech to this Council on the 8th September, I mentioned that 

it was a source of legitimate llride and satisfaction to India as a whole that 
we hael boon in a position to send a military force of over 70,000 combatants 
to fiO'ht for the Empirc across the seas. Since I used those words we have done 
much more than tha.t; thanks to tho energy and powers of organisation of His 
Excellency the C mm er i . C i~  and t~e J?ilitary authorities. British. and 
Indian troops hayo been fightIng Slde by s ~ In no less th!l'n fl:ye theatres of 
war, in }'ral1ce, Egypt, East .Africa, the PerSIan Gulf anfl III C i ~.. ,\Ve have 
des patched or are desl>atching nearly. ~OO OOO ~~  ~rsc s. to ooht for the 
Empire of which we are llroud to be a In-Ing and vuue Ulllt. T ~e ve been 
relieyed by a ert .i~ ~mber of ~ troops fl'om E ~. At. the. same 
time ,ve have malntailled our mIlitary forces on the frontier unlU.lpaired to 
protect our line and to ~ n:ady, as a defensive force, to mee~ ,any emergency 
that may arise in that directIOn. Weare all proud-of our military ~ rces and 
of their gallantry in the field, and I can only repeat what I have mud before, 
nanlely that the fact that the Government of India are ill n position to help the 
mother' country by the despatch of such a large prollOrtion of our armed forces 
is a suprenle mark of my absolute confidence in the fidelity and gallantry of 
oU!' troops and in the loyalty of the Indian people. That confidence is being 
every day mote and nlore justified. 
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[ The Pre8ident.] (12TH JANUARY, 1915.] 

" Wo may have days of depression ancl even. royerses b«:fore us in th.e future, 
but we need feel no doubt as to the ultimate triumph of right. o!'et ~t and 
of cirilisation over medireval barbarislll and let us take to heart In such Circum-
stances as these the noblest statement' ever made of a nation's duty whiob 
English-speaking peoples owe to Abraham Linooln, the great President of the 
United States. These at'e his words-

C With malir.e towanls none' with charity to all; with firmness in the right as God gives ... ~ ., .  * * t 
us to see the right, let us 511 ive on to finh=h the work we al'e 1Il 0 

0.0 all which may achieve amI c~ri  a just and lusting C c~.' 

Am ~t the nlauy drawbacks to whioh war aD such a large sc ~c must 
necessarily ~e rise the upward trend in the ~i e of wboat. bas given ~c 
cause for anxiety. There SOOlllCil reason to bC~ e\ ~ t ~ tOC~S er~ beIng 
held up in the eXIlCctation of. a ~ rt er rise In ~ccs. either m tho 
foreign or the Indian market, and In ,"lew of the hardship lnvoh"e<l to the 
consUming classes, I have issu:ed an. ordinance ~i i  power to Gove .. me~t 
and to Local Governments to mvesti!!ate the eXIStence and Q,lnount. of stocks, 
and if nece.ssary to take oyer such as ill their opinion arc being unreasonably 
,vithheld. The question of further remedia.l me s ~ has also been thoroughly 
examined at a Conference in Delhi with representatives of the wheat trade, 
who have co-operated readily with my Government in this ma.tter. We ~m e 
reluctant in the interests of agriculture an(l of commerce.to prohl.hlt 
altostether the export of ~t '!ond flour from this c tr ~ and the luformation 
before us did not appear to Indlcate that there was suffiolent actual ti ~ 
to justify this step. It has been decided therefore to restriot to a definite 

tit ~ e ~rts up to the end of the cold weather, by which time tbe Dew 
crop will be . ning to come in. The measures which have been taken havo 
already c ec~ any further rise in ri~ and in view of the cx.oollent promiao 
of the new harvest, I hope that the situation may improl'c. 
" The cotton situation also, as you are aware, has been a mat.tor of some 

anxiety. though I am glad to learn that it has recently shown .:lme signa of 
improvement. The announcement which we made the other day has olready 
informed you of the steps which we are prepared to take. 'Ve propose to 
advise a general restriction of cotton cultivation next season, and I hope that 
the expectation of such restriction '\lill do something to assist the i ~  of 
existing stocks. Weare also prepared, by loans through the Presidency Banks, 
to help in securing the continuance of reasonable financial facilitiea not only 
for the cotton trade but also for otber special trade interests which may be 
somewhat similarly affected. We have been ,eery glad to intervene in this 
manner and so give evidence of our real desire to assist agriculture, trade and 
credit ~ e  we can legitimately and expediently do so. Yon ,,"ill readill 
~ ~ er  ~ the Conference of provincial and banking authorl-
ties which advised us m the matter also recognised, that we cannot embark 
on llpeculative and indefinite commitments. OUI" re&OUJ'Ce8 are very limited 
in comparison, for example. with those at the command of His }lajeatt. 
Government, and in these diJlicult times and with a m.oat uncertain future 
ahead of us, we have to tread very warily. 
. ". I should h"k6 to take ~ opportunity of paying a tribute to the manDer 
1D which the Preas, both Indian and Anglo-Indian, has been conducu,d in the 
face of CO Si er ~ e diflicultiea during the past few months. It is common 
knowledge ~ ~ ~  and I ~  add in America, there baa been a good 
deal of re m ~ t. O  . b t~  nga.nea of the cenaomhip, and I haye n.ann 
to know that m India too t.hh baa been lOme irritation against that much 
~ Ie  ~ . the Censor. Bat the Prell baa to a large dtent ~ t,bat, 
his tuk. III a hard one and have exerciIed moderation aod patiieuce. Sim.i:b!1 
theae months have been a time when rumour baa been bu9 with eY8f:J • 
of. fa1ae report. and when it woalcl have been !JU1 to haye dOne great mt.cJUef 
bJ gbiDg wide publicity to idle tales in the columDa of the i .~ With 
a YfIrJ 'el! ~  to Y~ I need not refer in detail, the P1'8II of India 
~ ~ wiIrlom, ~t aDd mocleratioD, and I ftMSl that we aU owe to 
it an UpJemOD of gratitude. 
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': It has been suggested that the exceptions to whicl1 I have referred are 
suffiCIently serious to demand a more drastic Press Law durinO'this time· of war 
f 0' 
or at present no action can be taken against an offending paper until the mischief 
~s b~e  done; we are, ~ er~ OPI)osed to taking any further powel'S in this 
~Irect O  unless the nece.ssity IS absolutely forced upon us, for the exceptions 
In the good conduct of the IJress as a whole have not so far been sufficient to 
justify anything of the nature of a pre-censorship. and I for one should regard 
It as a grave misfortune if the errors of a few should bring a stigma upon 
the Press of India, which SI)eaking generally has been wisely and loyally 
conducted du ring these difficult times. 

"  I now (lcsire to invite the attention of Members of this Council to a matter 
of importancc which immediately concerns the business of the present session. 
It is the desire of the Government of India that, so far as may be possible, 
the discussion of all controversial questions should be avoided during thc con-
tinuance of the war. The present emergency necessitates the enactment of a 
particular measurc to which I will refer later, and for obvious reasons the 
introduction of this Bill cannot bc postponed. In regard, however, to legislation 
not immediately necessary to meet the requirements of the present situa-
tion, I and my Government consider that it would be most inadvisable at 
this juncture, when the minds of.all are concentrated on one object, the pro-
tection of tht! Empire against a ruthless and powerful enemy, to undertake 
any legislation which might provoke anything approaching controversy and 
friction. The one feeling now prominent in the mind of every loyal citizen 
is the necessity for united action to vanquish the common enemy, and no part 
of the Empire has come forward more read ily and enthusiastically than India 
to render assistance to His Majesty's Government. We may have different 
points of view as to methods of ad ministration and as to details of domestic 
legislation, but in a time of common danger we should present an united front 
and it is clearly our duty to sink all minor differences and to seek and pUl'8Ue 
but one object, the successful conduct of the war against the enemies of tlle 
British Empire. It is not that I think that the differences to which I have 
alluded arc likely to be of a serious charact{»r, but I feel, and I hope you will 
agree '\lith me, that this is a time when all appearance of division should be 
avoided, as suoh differences might be misconstrued by those who are strangers 
to Indian conditions. In this vicw we have decided to defer the consid.eratiQn 
of a number of measures already intro(luced in Council, and to postpone the 
introduction of other Bills. Amongst these I may mention the Criminal 
Procedure Code Amendment Bill, the Bill for the further protection of 
Mi nors, tho Bill dealing with Contem pts of Courts, and the U ni versities Bill. 
We recoO'nise the fact tha.t, importaut as these Bills are, they are necessarily 
to some ~ te t controversial, and in view of the present position, we have 
decided that it would be better not to proceed . further with them during this 
session. 

"  I feel confident that the Council will ~ r c of this decision, and I hope 
that you will support. us in ~t i i .  the obJect in view by abst&:ining from 
moving any resolutions which mIght provoke controversy or bItterness, or 
embarrass the Government. In adopting this course, you will be following 
the example of the British Parliament where all political controversy has been 
suspended during the war, and where the leaders of the Oppositiun have 
rPfrained from any aotion whioh might em~ the Government or add to 
the labours of Ministers already overburdened lrith work and re8JlOnsibility. 
It has been felt in England. to use the words of lir. Bonar Law In a speeCh 
delivered on 10th August, that contra versial debare at such a time woUld be 
a national calamity. Although the position of Members of this Council is 
not in many ways analogous to that of Members of Parliament, yet I hope 
that, in this respect, they will treat the Government 'With like consideration. 
My Oounoil has on various OOCMioDB been congratulated on the excellent 
traditions that it is building up for the future, and I hope and believe that this 
opportunity of adding to those traditions will not be lost. 
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THE 'l'ABLE; QUESTIONS AND A NS'VEltS. 

[1..'he 'esi e ~t  Sir RegiJlaZcl C1'(l(ldoci.:; 
M,'. Batloeiji.] 

'[ 121'H JANUARY, 1915.] 

" In c C ~ti  with this qUllitioll I think that I ought to montion ono 
legislati \'e measure which ,\ill OOInC ul> for eOllsiduratioll to-dny. This is t.he 
measure to which I referrea in an ctl,rlicr pa"&\,t?O of my speech and is a Dill for 
prolonging the period of emergeut proyisiollS of the In w now containecl in 
certain ordinances recently passed. 'l'l.lo Council is aware of tlIc authority 
vested in the Goverllor-Gcneral personally to promulgate in times 
of emergency ordinauces which huyc for a period of six months the force of 
laws passed in this Council. Tl.leso POWCl'S ha,'c been infrequently exorcised 
in the past. Indeed, I belieyc I nm corlf.!ct in &'lying that in all only scyen 
ordinances wore promulgate d between the years 18tH and 1913, but thc present 
emergency has shown how v:uunblc these powers arc, and siuoo the ()utbroak 
of war, I have found it neccssa ry to utilise them ill rcsIlect of "arious matters 
of the gravest urgency. You will t t ~~ be asked to co-o}>cratc witt me by 
enacting a law which "ill reader the proyisiollS of thl'SC ordinances cffcctirc so 
long as the war lasts and for a ccrt:Lin pt.!riorl thcrinftcr, DS thc cessation of 
conditions created by war wiilllot synchronise with the declarntion of llOOCC. 
I trust that I shall recaiTc the fulll.nd unarrhU)U3 support of this Coullcil in 
the enactment of this measure. Military and politieal considerations mako 
it imperatil"c that these emergent measal"CS should ctmtinue to be in force and 
it is impossible for the Government to publish or discuss in detail thc I'OO8Ons 
underlying them without iT ~i  facts of a confidential nature, the publica-
tion of which would not onh-emL:u-rass the authorities in this oonntoY, but 

• • 
might also assist our enemies. In these circnmstances I 3.Sk the Conneil to 
i ~ practical proof of their loyalty and of their confidence in the 
Government by w-...cepting the Bill as it S~  with:>nt entering iuto a prololl:,"Cd 
dOOWlSion of its merits." 

STA.TEMENT LAID ON THE TA.BLE. 

The Hon'ble Sir Reginald Craddock :-c·lly Lord, I beg to lay 
on the table a statement-sho:-.iu?, llroyince by province, for the years 1912 and 
1913, the number of persons cnargei with murder, the number of ~ it  

sentences pased, the number of er~ s acquitted of the charge or lUurder, the , 
number of appeals by ~  Governments n:,nainst such acquittals and the 
number of pel'BOns sentenced to death as a result of such appeals, wbicll was 
promised in the reply giTcn by me to thc Hon'ble Yr. Dadabboy's question 
on the subject asked at the meeting of the Legblative Council held on the 16th 
September, 1914." 

Qt1BSTIONS AND ANBWBU. 

'!'he HOBble 1Ir. B&llerji asked:-

1. "(a) Has any memorial been &ddretlCd to the Gorernment or India by 
:....w-llaulvi lIuharram Ali Chishti, a legal praetitiollur in tile Punjab. on the i:! IIIbjeel of the tejection of his application to the Punjab Ohief Court to be 
.. admitted as a pleader of the second grJl(lo ? 

!!!at. (6) Will the Go\'8Rment be pleued to., "bather tho, proP*' to make 
... - an iDquirJ into the Itat.emOllta made in that memorial and, if 10, to la, OD the 
::.DC?'.J table the taalt of I1ICb inquiry together with tho papeD in the cue P" 
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[12TII JANUARY, 1915. J .[ Sir Reginald 01'addock; 11r. Bane;ji;' Mr. 
Olark; Si1' Hm'court Butlm'.]· . 

The Hon'ble Sir Reginald Craddock replied:-
"(a) '11be rcply is in the affirmative. 

(b) The matter i~ entirely within the discretion of the Jud17es of tlIC Chief 
Court and the memorialist has heen infol'merl that the G e~ mc t of India 
arc unable to interfere on his bohalf." 

The Hon'ble Mr. Banerji asked:-

2. "(a) Has the attention of the Government been drawn to a report ~ 
wllich has appeared in ihe newspapers to the effect that the Government at ~ '~t 
home have offered to guarantee i te 'cs~ on £1,500,000 debenture Capital for r ~ 
the manufacture of synthetic dyes? taldDcL 

(b) Is it a fact that the Government at home havc offered substantial 
pecuniary :help to some other in[lustl'ial enterprises? 

(c) Will the Government be pleased to state if they are prepared to 
follow the examplo oi the Home Government in rega.rd t{) selected industrial 
undertakings in this country? If so, will the Government be pleased to state 
what they propose to do ? 

The Bon'ble Mr. Clark' replied :-

,; The answer to the first part of the question lS In the affirmative. An 
official statement recently issue:! by the Board of Trade indicates that His 
MajeRty's Government llave taken action firstly, in order to make good the 
immediate short9.017Q of dyes which, owing to the cessation of supplies from 
Germany, has been causing great apprehension in the textile trades and in other 
important British i .~tries  and secondly, in order to guard t\,oainst any recur-
rence of the same difficulty ill future. 
As l'eocp&rds the second part of the question, Government are not aware that 

the Britisb Governm9nt have offered financial assistanoe for other industrial 
enterprises. 

A.s regards the thir'd part of the' question, the Government of India have 
receiT'cd no information which would suggest that His Majesty's Government 
have adopted a policy of affording financial assistance to industries, except in the 
spooial case and for the special reasons rdfcrred to aho,e, and I have to point out 
that a similar situation has not arisen in India." 

S emC ~t '  queStiOll. 

The Hon'ble 1Ir. Banerji asked:-
cc Will the Hon'ble 1tlember be good enough to obtain the information 

which he says is not 3ysilable in certain matters ? " 

The HOIl'ble Mr. Clark replied :-
., I said,-' The Government of India have received 'no information 

lfhich would sU17naest that His Majesty's Government have adopted a policy of 
atfordincp inanci:t assistance to industries.' I think nO further inquiry would 
produce 1:2 that information." 

'!'he BOD'ble 1Ir. Banerji asked :-

3 "Will the Government be pleased to state when they will issue theirJ:!-l .... ·;< . ..... .. -'" promised Resolution on Local Self-Government r _-w-.. 

The BOJl-ble Sir-Harcourt Batler replied:-

C\ The Government of India hope that the Resolution 1lL'\! shortly be 
publ.ed." 
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[Mr. lJanerji; Sir Harcourt Bullet'; M,'. [12TH JANUARY, 1915.] 
Malamya; Sir RegitJald 01'addock; Rain 
t~  Singh.] 

The Hon'ble Mr. Ba,nerji nsked:-

~~~  4. "(a) Will tlJe Go,"crnmcnt. be pleased to ~te if it is ~ c case t~ t 
~ . fourteen appointments have becn made to the Inchan Educational Sornee 
Sert1o.. in nine months of 191·1? 

Il.-Ialw 
IIa1Il9t 

(b) If so, \rill the Government be pleasod to state the reasons for making 
so many appointments ?U 

The Hon'ble Sir Harcourt Butler replied:-

" (0) The names 0r 14 officers who bave boon appointed to the Indian 
Educational Sen-icc \~~ri '  1914 arc shown in the Ch-il Lists. .As. a mntter of 
fact a lsJ'!!'Cl' number of officers has heen appointetl to this service during the 
year. T ~e names of those who have recently joined have not yet been included 
·in t.he Civil Lists. 

(b) 'rhe l1."asons for making these appointments are educational expansion 
and tho occurrence of vacancies in previously sanctioned posts." 

The Hon'ble Mr. Malaviya asked :-

5. "Will the Gnycrnment be ~ to§tate :-

~ '  (a) If 8 memorial has been submitted to the Government of India by 
£-llauhi :Muharram Ali Chlshti, a ~ practitioner of Lahore, complaininfP 
~ .. of the rejection of his applications to the Punjab Chief Court to be admiitJ 
~Ce 't as a pleader of the second grade? 
~.. (h) H it is a fact that between the years 1900 and 1908 the Punjab Chief 

Court e c ~tre . Mr. Chishti to qualify himself 88 a pleader? 
(c) II it is a fact that since the beginning of 1909, when Mr. Chishti had 

qualified himself for it, the Ohie! Conrt has rejected repeated applications made 
by him to be admitted as a pleader of the second grade P 
(d) If it is also a fact that lIr. Chishti's licence to practise as a mukbtar 

has, at the same time, been ft.-newed year after year without any objer.tion ?" 

The Hon'ble Sir Reginald Craddock replied:-
,e The Hon'ble Metnber is referred to the aDSlfer gh-cn to-day to a similar 

question by the Hon'ble lfr. Surendra Nath Banerji. 
It appcm from the papers attached to Mr. Muharmm Ali Chisbti'. 

memorial that he was given certain conce.oDS in connection with his law 
e.mminations and' that his applications to be reoogniled as a pleader of the 
seoond grade were rejected on more than one occasion. 

The GO'remment of India have no information as regards the renewal of 
his licence as a mukhtar." 

The Boa"le Baja J[uBltaJpal SiD&'h asked :-
=r.z.:"" 6. ,. Has the attention of Government been drawn to the article headed 
..... " More practical education," which is published on ~~ of the Pioat.. of 

the 8th October, 1914 P Will the GoY8l'llDleDt he pJeaaed to It&te what IU1DI 
hal'e been allotted by the Governmenta of nriou major proriDCel for experi· 
menting with achool gardena and with the OlpniutioDl of esc111lioDa P" 

fte Boa'ble Sir JIaroovt B.tler 1SP1ied:-

" The Government of India haTe obeen'ed the article Dl8Dticmed. Beporta 
and atatiItica do DOt ordinarily show the amount. .Dotted hI GoYerllmenta of 
variouI major pro1'incts for experimenting with IOhool ganIenI and for the 

• 
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organization of excursions. 'llhe following facts, however, may prove of interest 
to the Hon'Lle lIembel' :-

. i~ The ~ er m t .of ~ ~ i . are anxious to encourage practical and 
vlsualmstrucbon. AttentIOn IS mnted to the Government of India Resolution 
No. 301·0. D., dated the 21st February, 1£>13, paragraphs 8 (2), 11 (iv), 22 (e) 
and 3:L. 

(U) The Government of India have at various times addressed Local 
Governments regarding the provision of lanterns and slides, and in 1907 they 
provided sets of slideB. A reference may be made to paraO'raph 234 of No.1 
of the Occasional RepOl·ts published by the office of t ~ Director-General of 
Education in India, called RZltt'al Schools in the Oentral P'l'ovvllces. It is 
understood that there is now considerable actiYity in pronnces in this matter. 
Attention is invited to paragraph 688 d the Sixth Quinquennial Review 
of the Progress of Education in India, to paragraphs 31,44 and 49 of the repOli 
of Director of Public Instruction in Bombay for 1913-14, and to r~OT  
28 of the report for :Bengal. 

"In some provinces, schools are pl'ovjded with gardens whereTer possible. 
An account of the nature and intention of such gardens is to be found in 
section X of Rural Schools ttl. the Celltt'l£l P,'oTJinces. Attention is also invited 
t~ paragraphs 55 and 28 and pagel 12 of the reports of the Directors for 
1913-14 in Bombay, Bengal and the United Proyinccs, respectiyely. Gardens 
wore included as one of the objects for which the Government of India recently 
gave a non-recurring grant of Rs. 25,00,000. 
"There are numerous allusions to excursions made by schools in the report 

of the Director of Public Instruction in Bombay for 1913-14. Pa1'3.oDTaph 38 
of the report speaks of grants of Rs. 500 each to high schools for this 
purpose. The Indian Museum in Calcutta is being used for educational 
purposes. 
"The Government of India made in 1913 grants for manual training 

totalling 7 lakhs of rupees capital and llakh recurring. Attention is invited to 
the following passages in the l'Cports of Directors of Public Instruction for 
1913-14, in various proyinces :-Madl'as, paragraph 2 of the rellort; Bombay, 
~ r  129 ; Bengal, paragraph 32; United Provinces, page 8; and Burma, 
page 2-i." 

The Ron'ble Ra.ja, Kushalpal Singh asked :-

7. "Will the Go,ernment be pleased to lay on the table a statement ==.=. 
giving the salaries of munsifs and subordinate judges in all majClr provinces of ~~ 
India? " ea...*-or 

The Hon'ble Sir Reginald Craddock replied:-

" A statement' giving the desired information is laid on the table. " 

The Hon'ble Baja Kushalpal S~  asked :--

8. c' ~ the attention of Government been drawn to letter which Mr. ::::. 
Abdulla ibn Y usuf Ali has written on the subject of " Indian Soldiers and IndiaD =..::-
Usurers" and which is published in the Pioneer of the  9th No,"ember, ~ P 
Will ~~ Government be pleased to consider the desirability of making the 
conoeasions suggested therein P " 

The Bon'ble Sir Reginald Craddock replied:-

.. The whole question is at .present .u!lder the c si~emti  of ~e Govern-
ment of India who hope to be m a position to take action shortly. 

• Not pub1iahecl. 
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The Bon'ble Raja KushalpaJ Singh asked:-

:rc:="s 9. ,. Will the Go'\"crnment be pleasml to say whether they Prol)(}SC to l)iaoc 
a::r:=:s on the table a cOllY of the proceedings of the Cotton and Wheat Confercnoes 
~ t held at Delhi? " 

The Hon1lle Mr. Clark rol)liod:-
"GoTernment regret that they are Ullaole to lay reports of t cs~ Oon-

ferences on the tnble, as the procoo(lings were of n con1idential naturp. 'f.he 
decision arriTcd at by Goyernment as a result of the discussion at the Wheat 
Conference formed the subjcct of a press (,0lllmuniquc issup.d 011 the 28th 
Dt.."Cember last. .As regards the Cotton Conference, a cowmuni?uc was also 
issued to the l'ress a few days ago indicating broadly the ,"jews ill regard to 
the COttOll question which were elicited at tho Conference and publishing the 
decisions at 'Which the GO'fcrnment of India run"e an'iveti." 

The Hon'ble Raja Kushalpal Singh asked :-

~~ V 10 ... (a) Has the attention of G ~rr Uitmt boon draWll to the Rt.>lution 
~. No. IV passed at the meeting of the fifth 1l..it!di Literary Conferencc held at 

Lucknow? 

(b) 'Vill the Government be pleased to say whether they propose to draw 
the attention of the U nil-arsities of .Ulaha ~ ''ld and the P unjalJ to the desirability 
of introduoing the study of the Yel'nacuiar In; b~ 'rres into c ~ as soon· ~ 
practicable ? " 

The Bon'ble Sir Harcouri Butler roplied:-
c. (a) The Government of India have not seen the Resolution referred to. 

(b) The matter would be more appropriately referred to thc lJOCal Govern-
ments concerned than to the Go\'ernment of India. II 

The Bon'ble Itabaraja Ranajii 8inha of Nashipur asked ,-

~ 11 •• , Is it a fact that some inconvenience might result from holding a 
:-:.::riO general eJection for the return of members to the Local aud the Imperial 

~ Councils in the middle of the winter sessions? If so, do Go,·crnment IJropo&e 
all"" to change the rules so as to proTide that the date fixed for general election shall 

be after the close of the sessions? " 

The Bon'ble Sir Reginald Craddock replied:-
" The Government of India are aware that the preaent date for the expiry 

of the three-yean' term of the elected members of the Imperial and Provin-
cial Wgialative Councils may cause inconvenience, and are at preaent oonsider-
ing, in consultation with Local Government. and AdminiatratiollS, how the 
di1Iieulty can best be met. It 

The Hoa'ble •• haraj. Ba.aji' SiDha of. ae1:Jpv uked :-
=s 12. "Ia it a fact that the Government inrited the opinion of the Local =.4fI Governments 81 to the desirability of prohibiti1l2 the payment of UaTelling aDd 
• ,=." halting expeDIEI of members of Kunioipalitiel and .lAca1 and DiItriot Boarda 
r ~ atteadiDg ~ of voters for the P!JIPOIt' of olecting their reprel8Dtati,. 
:. r ?-P .. on the .Loeal Legislative Councils? U 10, will the Government he pleued to = ':.... &tate flIeir Inal decision in the matter?" . :.=-• 's, 
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The Hon'ble Sir Reginald Craddock rep1ied:-

"The Government of India addressed the Local Goyernments aml 
Administrations concerned on the question ","hether the payment or offer of 
payment of the travelling expenses of voters by candidates for election to the 
vari?us Provincial Legislative Councils should be definitely prohibited. Their 
rephcs Itave been received and the matter is under the consideration of the 
Government of India." 

The Hon'ble Maharaja Ranajit Sinha of Nashipur asked :-

13. "Is it a fact that the rh'er J umna does not remain naviO'ablc through-Dredg1Dg 
out the year r [f so, do Government propose to dredge it so as ~ keep it navi-~~~t er 
gable from Delhi to Allahabad all the year round?" 

The Hon'ble Sir Robert Carlyle replied:--

" ((I) rrhe answer to the first part of the question is in the affirmative. 

(b) In regard to the second part of the question, Government do not 
propose to undertake dredging operations in order to mainbin a navi!!able 
channel in the river Jumna throughout .the year between Delhi and .A ~b . 
Dredging alone wonld be ineffective for the purpose and the extensive works 

, which would be necessary would involve expenditure out of all proportion 
to the resulting benefits." 

The Hon'ble Maharaja Ranajit Sinha of Nashipur asked:-

14. "(a) Have the Government of India received informa" ~ m that cattle ~ 
in British India have deteriorat.ed in recent years? ~ .. 

(b) If so, is it a fact that want of grazing grounds is one of the causes of each YIIlap. 
the deterioration of cattle? 

(c) If so, do the Government propose to arrange for common grazing 
grounds in each village? " 

The Bon 'ble Sir Robert Carlyle replied:-
" On the reports received from Local Governments, it is impossible to 

decide whether taken as a whole Indian cattle have det.eriorated of recent years. 
In some c itie~ deterioration is believed to have taken place and one of the 
. causes to which this has been attributro is the want of suffioient pasturage. On 
the other hand, in one province at least, it is stated that with any system of 
communal grazing the quality of the stock cannot be maintained. 
"The improvement of the fodder supply whether by the proviSion of 

additional grazing grounds or in any other manner is a matter for Local Gov-
ernments; but I may mention that the whole question was considered by the 
Board of Agriculture at its last meeting. t:)tress was laid on the fact that as 
the problems to be attaoked were essentially of a local character which must be 
worked out from the point of view of particular localities, nothing more than 
very  general rec m~e ti s C?uld .be m~ e.. Among the recommendati?ns 
it was st ~te  that ill eaoh provmce m es~ ti s should be made regarding 
the e i ~ sources of fodder supply and their utilization to the best advantage. 
Local Governments have accordingly been requested by the Government of. 
India to institute such inquiries in order that the subject may further be 
considered by the Board of Ao«PJ'iculture at its next meeting. When the 
final recommendations of the Board are received they will receive ca.reful 
attention as the Government of India are fully alive to the great importance 
of . this question. It must, however, be realiz.ed ~t the provision 0.£ additional 
~ is oniI one aspect of a problem whlch lS essentially local ill character 
and which each Local Government must endeavour to solve with due regard 
to local conditions." 
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The Honb'le Raja Abu Jafar asked :-

15. " Would the GoYcrmnent be pleased-

(a) to state '\rhich of the Indian Unh'61'Sities appoint moderators for 
the examinntiou pallers, and 

(b) to state whether they propose to recommend the adoption of a 
similar ~\ste  to such universities as have no moderators P " 

" 

The Hon'ble Sir Harcourt Butler replied:-

"(a) The R~c ti s of all the Indinn Uni\'"crsities except the University 
of Madras make P1'01"1 ~~Oi  for the appointment of Moderators. 

(b) The reply is ill the negati,c." 

The Hon'ble Raja Abu Ja.far asked :-

16. c; Has the Government finally allowed the Agm Bstates Bill and the 
Agrn Settled Estates Bill to be laid before the United Pronnoes ~ is ti e 

Council? Are these Bills to he consolidated r When arc they likely to be 
introduced in the U niteiol Proyinceg Legislative Council P " 

The Hon'ble Sir Regina.ld Craddock replied:-

"Correspondence relati\'"e to the Agrn Estates and the Agm Settled 
Estat.es Bills has ~  betw:-en the GOTcrnment of India and the Local 
Government, and an expression of the filL,,1 views of the latter is awaited. 
Pending the consideration of it no more definite staiement can be made." 

The Hon'ble Baja Abu Jafar asked :-

17. cI Have the Home Go\'"ernment and other European States strictly 
prt-hibit-t:d any abnormal rise in the price of edibles, and, if 80, what steps haTe 
bel'll takCL by such countries to enforce such prohibition? JJ 

The Bon'bla 1Ir. Clark replied:-

co So far as the GO'fernment of India are aware His Majesty's Government 
have not l)l'Ohibited increase of prices of foodstuffs but they have taken 
powers by Act of Parliamect enabling the Board of Trade to take posstsion. 
subject to compensation, of such articles of commeroc 81 they consider to be 
unreasonably trithheld from the market. It is not known whether anI action 
has been taken in pursuance of these powers. 

"The GOTernment of India ha'-e no official information ~ action 
taken by other European States with a view to pr8TeDt &n abnormal rile in 
the price of food-stuils It lUIS, however, been stated in the P .. that the 
€erman Government have fixed maximum pricea in rapect of certain articls 
of OODIlUIlption." 

The Bon"le 1Ir. Asad Ali asked:-
18. "Will Government be p1eM.ed to .tate what .. bale been taken 

during the last two yean in each of the Indian pronnec. to promote flee ele-
mentary education &mongI5t the poorer cI.a in pneral Ud ~ m ' 
in part.icuJar? JI 

'l'Iae JIoa'ble Sir Barcouri BuUer replied:-
.. The Hon'b1e lfember is referred to &he PIO'riaoial reporta on Public 

IDItroction. With a Tiew to mpp1emeatiDg the informatioa contained in a.. 
leJl!lltl, inquiries will be made from Local Govern..... ad ibe _It will be 
laid on the table. t, 
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The Hon'ble Mr. Asad Ali asked:-

19. "With reference to my question (8-9-14) reO'al'dinO' the provincial edu-ProvlDcla1 
?ational ~ ts to A ~ mm . e c~ti  have the G?vernment b~ i e  ~  
InformatIon on the suhJect, and, If so, will they please lay It on the table r" dan edaoa-

" tlon. 

The Hon'ble Sir Harcourt Butler rcplied:-

"The Government of India have not yet received rCI)lies from all Local 
Governmen t8." 

The Hon'ble Raja Kushalpal Singh asked ;-

20. "Has the attention of Government beon drawn to the letter headed IIldiaD 
" The Case of Indian Cotton," which is published on page 9 of the Pioneer of the cottou.. 
1st October, 1914? Will the Government be pleased to state wlh1.t action, if 
any, they propose to take in the matter? " 

The Hon'ble Mr. Clark replied:-

"The attention of Government has heen drawn to the letter referred to. 
The action which Government propose to take ,rith reference to the cotton 
situation is summarised in the Press Communique * of tile 5th instant.: a copvof 
which is laid on the table." " 

The Hon'ble Raja Abu Jafar asked:-

. 21. "Will the Government be pleased to state how much (if aily) grain reb e~ 
bas, since the promulgation of the recent Articles of Commerce Or(linance, ~ 
1914, been brought into the open market as the result of the exercise ·of Com...:'.: 
powers conferred on Government by the Ordinance?" 0rMnn-. 

The Hon'ble Mr. Clark replied:-

" So far 80S the Government of India are aware, no grain has as yet been 
brought into the open market as a result of the exercise of p01rers conferred 
by the Articles of Commerce Ordinance. Local GoYernments are, however, 
fully aware of their powers under the Ordinance and will doubtless exercise 
them should necessity arise. It is understood that roturns under the Ordinance 
have already been called for in certain districts." 

The Hon'ble Raja Abu J afar asked :-

22. "(a) Is it a fact that the indigo industry in India hag been nearly =r1Q. 
destroyed by the free importation of German chemical dyes? 

(b) Would the Goyernment be pleased to state whether they propose to 
afford some protection or e ~ eme t to the indigo industry?" 

The Bon'ble Sir R b~rt Carlyle replied:-

"Natural indigo has undoubtedly suffered severely from competition with 
the synthetic product and the Government of India are at present consider-
ing to what extent and in what manner assistance can be rendered to growers 
of ind.i!!'O. To enable them to come to a decision it has bcen arranged to hold 

o sh rtl . Delhi " a conference 0 y m  . 

The BOD'ble Baja Abu Jatar asked:-
9S. "(a) Is it a fact that the present war or false rumours c e te ~ "-

with the war have caused an abnormal rise in the prioe of grains? ==-' 
(6) H so, what step (if any) do the Government r ~ to take with :=,er 

respect to such abnormal rise P u 
-.Not publiahecl. 
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The Hon'ble Mr. Cl&rk l'Cplied:-
"(a) The price of grains has risen in ~ trts of India 8CJ n result of tenclen-

cies eonnected with the outbreak of war. 
" (lJ) On t.he analogy of meaS1JJ'es taken ill the United Kingclom. the 

Govcrnor-General proIDulgr.hd tile ihtirlcs of Commeroo Ordinnncc, IX of 1914, 
on the 30th of KOTember last. The Orclinancc empowers tho Governor-General 
in COllucil, for the whole or any llart of British India, and each Local Govern-
ment for t.he whole or an\" 11Jrt of the Prodnce, to require any Olmer or owners 
of any article of commeroo t,f) girc i'nH information ~ ' i  stocks in his or 
their sscs...~ . The Go-rCl"IlOr General in Cuuncil and Local Governments 
are further empowered t.o notify nny article of commerce "'hich appears to be 
unreasonably withheld from thr .~~ 't aUlI to take possession, on payment of 
compensation, of stock:l of any at·ticlc ual\.·asouably withhel<l. The Government 
of India have not yet e er ise~  their powers under the Articles of Commerce 
Ordinance. Local Gilvermei.lts will doubUcss exorcise their )lOwers under 
the Ordinance sh·)t.1hl necossiry Rl'ise, aud it is understood tIlat action has 
already been taken in certain ~tricts. 

" A supplementary measure calclliatod to prevent an abnormal rise in the 
price of wheat has been t.i ' ~ i~ \ e of a statutory notitiCfltion restricting the 
export of wheat and wheat fb:!:-fl')!ll Bl'itish India before 1st April to a total 
amount of 78,000 tons By this uleRllS it is bOilcd to ensure an approxima-
tion of the Indian supply to tb.e Indian demand, and t.o guard a:,aamst the 
danger of any reduction in the lxal price of wheat merely leAding to 
inereased exports." 

The Bon'ble Baja Abu Jafar asked:-

24. "Will the Government be pleased ttl state \Y hether the exports since 
A.1loG'USt 1914 to the end of DdOOmber 191" ha,"e inoreased or decreased in 
comparison with the correspon1ing five months of 1913, and with the five 
months preceding the prescllt wnr, i.e., from March 1914. to the end of Jull 
1914? " 

The Bonble Mr. Clark I'{Iplicd:-

';.A statement' giving the in.formation desired by the HontbIe Kember 
is laid on the table It lfill be ohsern-d that the nlue of export.. during the 
i~e mC:lth!l, ~  u;ust to Decemher I~ I  i" ]pgs than that recorded lor the corree-
ponding months of 1913 and ~ also tha;. that of exporta during the five 
months, .March to JuJy1914." 

The BoBble Baja A.bu Ja,far liked :-
AI I 7 
;::... .... 15. "Have any of the ditIerent loca) adminishatioDlIMeI ,ed for the laad • 
•  2 t: owning eta. any specified Dumber of appointments in the eseoothe "'ta, 
Fe • 2 J and if 10, will the Government be pleued to state which Local GciftnmeDfi 

haTe reI61'\ed such poItI and iu ,,-bat proportion P" 

.... , ....... 
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THE FOltEIGNERS (AMENDIViENT) BILL, 1914. 

The HOD.:ble Sir Reginald Craddock. :-_." AIy Lord, I beg to 
move t.hnt the ~ . to amend the Foreigners Act, 18 (jj, he l'cferred to a Select -
~mm ttee consIStIng of t1e Hon'ble Sir Ali Imam, the IIon'ble Sir William 
VIncent, the HOll'blc ]vII', Wheeler, the Hon'ble Sir Ihrahim Rahimtoola 
the Hon'ble 1\11'. Rayanillgal', Lhe 11on'hlo ~I '. Dadahhoy and myself." , 

ffhe motion was put and agreed to. 

THE SIR SASSOON DAVID BARONETCY BILL. 

The Hon'ble Sir Ali Imam :-" l\fy Lord, the object of the Bill 
I nlOYe for leave to introduce is to settle the endowment of the Baronetcv 
c. e~re  ~ Sir S ss ~ Jacob David. r.l1o maintain the dignity of a hereditary 
~ t e like thIS, the creatlOn of a trust of the character COllY eyed in the Bill 
lB necessary. It has been framed on the lines of, previous enactments of a simi-
lar kind aud has been settled in concert with Sir Sassofm David and the 
Government of Bombay. Consistent with the object of the Bill, care has been 
taken to trench as little as possible on the ordinary law of perpetuity. It is a 
private Bill and has no ele:uent of contention, I feel confident that the Council 
will give its support to it. The Baronet is a distinguished citizen of India, 
who has rendered valuable services to the country generally and to the City of 
Bombay in particular. Not many years ago he sel·ved as a Member of this 
Council, in which he has many personal friends. I am sure it will be a source 
of pleasure to my colleagues, as it is to me, to be associated with this Bill, which 
is intended to uphold the dignity of a title which has been earned with so much 
credit. 
"My Lord, I mOte for leave to introduce the Bill." 

The motion was put a.nd agreed to. 

The Bon'ble Sir Ali Imam :-" ~  v Lord, I beg' to introduce the 
Bill and also move that the Bill, together with the Statement of Objects and 
Reasons relating thereto, be publishetl in English in the Ga:ette of India and 
in the Bombay Gocerll,mellt Gazette." 

The motion was put and agreed to. 

THE 8m JAMSETJEE JEEJEEBHOY BARONETOY 
BILL. 

The Bon'ble Sir Ali Imam :-" My Lord, I move for leave to 
introduce a Bill to repeal Act XX of 1860 and to re-enact it; with certain 
modifi.cations. This is also a private Bill which has been settled by the legal 
advisers of Sir Jamsetjee Jeejeebhoy in consultation with the Government of 
Bombay. Aot XX of 18?O, ic~ was passed to endow the Baronetcy C?n!erred 
on the first Sir J amset.Jee J eeJeebhoy, has been found to be too rIgId for 
certain r~ which ma.y legitimately improve the control and management 
of the Trust. The Bill is intended to secure in the main two objects. One is 
to empower the Baronet for the time being to sell! with !he approval and the 
Trustees, Mazagon Castle and purchase a ne:v resIdence m  a more healthy and 
convenient looaJity in Bombay. The other IS to confer on the 'l'rustees Dnd the 
Baronet for the time being jointly more extensive powers to invest the endow-
ment funds on the lines of section 20 of the Indian Trusts Act of 1882. 
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" 'fhese provisions being unobjectionable, I have l'ooson to beliove that the 
Council will tI-eat the Bill as a non-oontentious measure. 
"My Lord, I move for leave to introduoe the Bill." 

The motion was put and agreed to. 

The Hon-"le Sir Ali Imam :-" My Lord, I beg to introduce the 
Bill and also to move that the Bill, toget.her with the Statement of Obje('ts and 
Reasons relating thereto, be published in English ill the Gazette of In<lia and 
in the Bombuu G ~ ei' me .t Gazette." 

'rhe motion was put and agreed to. 

THE EM:ERGENCY LEGISLATION CONTINUANCE 
BILL, 1915. 

The ~ e Sir Ali Imam :-" My Lord, I beg to moYe for leave 
to introduce the Emergency Legislation Oontinuance llili. I do not proposo 
to take up the time of the Council for any considerable period ill e i i ~ 

its pror.&.Sions, which are Tery brief. Your Excellency has already informe<l 
the Council that since the outbreak of the war you have found it necessary 
to exercise the powers conferred on you by section 23 of the Indian Councils 
Act of 1861 and to isme Ordinances conferring the necessary powers on tho 
GOTernment to deal with an emergency which is almost r ~ e  in the 
history of the Empire. For the first time for a hundred years the great British 
Empire is involved in a war of world magnitude and it is obvious that the 
provisions of our ordinary legislation must necesaarily require to be supple-
mented in order to meet such a situation. That situation still continues, and 
with it the necessity for special emergency legislaiion. We have, therefore, 
to find means for prolongi ng the duration of the provisions of that legislation . 
.As the Council is aware, ordinances promulgated under section 23 of the Indian 
Councils Act of 1861, although they have the same force as Acts of this Council, 
are limited in point of time to a duration of six months. The question, there-
fore, came before me in what way this duration should be extended. It is 
possible that it I¢ght be done in several ways, but in my judgment, and 
I hope Council tifl800Tee with me, it has been rightly thought better on this 
occasion to proceed by inviting the co-operation of the Council in securing that 
end. This it is sought to secure by the Bill for which I am asking leave to 
introduce. It is very short and merely gives the effect of a law made by this 
Council to the provisions of the ordinances specified in the Schedule.. We have 
~te  its duration to the period of the present war and six months thereafter. 
It 18 clear that on the actual termination of hostilities it will be nooesaary 
to" review our legal position, and mbsi~ action may in I8veral iutanoea be 
~ before we tenninate the ~ iti  of aftairs created by this emergtmo1 

~s ~~. A~ rt from legal questiOJl8, lOme prolongation 1ril1 &lao be neoe 1117 
on admlnistmtive grounds. We have, however, taken power in the Bill fol' the 
GovemOl' General in Council to ,,·ithdraw at any earlier date anI of the 
provisions which the changing fortunes of war may render ~b e. The 
provisions I am asking Council to continue in our law are far lela dra&tio than 
those c ~ on ~ e t ~ in &gland who have obtained the 
most extell81ve and wide reachIng powera from Parliament, powera which 
have been granted with a free hand and without a mlU'lD.ur. ~ beiDg 
had to the grave ea:nergency with which the GoTemment of IDdia were 
-confronted on the 41th of Aupst, 19l.4r, it it to me a great aatiafaction. 
speaking purely .. a laWJ8r, that 80 far it baa been JOUDd poIIible to 1= ~ peaoo and t m ~ of thJa great oountr, witIi 10 1iitltt 
~ to the rights and libmties of iwfiridual ciuzena. When war 

waa ragsng at ~ wry door (for the German NaT, brought it there OD 
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one ocoasion, happily not likely to occur again) the maxim inte1" a'/'ma leges 
s1,lent might well have been applied, and I must congratulate my colleagues 
of the Exeoutive Council in that under the wise, beneficent and statL'Smanlike 
guidance of Your Excellency they have found it possible to carryon the 
great burden of responsibility which l'cstoo on them with the addition of 
comparatively little to our statute-book to show the magnitude of the crisis. 
I must also congratulate my countrymen on their whole-hearted co-operation 
in making this oourse possible, and I hope and trust that we may reach the 
end of 8. victorious war with no deviation from the same course. I do not 
propose to. deal ~ it  the provisions of the ordinance,s themselves. They. ha'Ve 
been publIShed ill the Gazettes and are well known In the country, It 'IS not 
for me to speak of the policy which lies behind them, but a Government 
which in war time has been able to carry on its normal administration with 
the addition of a few regulations as to military censorship, impressment of 
vessels, control of foreigners, restriction on alien enemies, control and snper-
vision of persons entering India after the outbreak of the war, financial deal-
ings with aliens, and powers as to stocks of articles of commerce cannot be 
criticised as having selected its weapons from the ample armoury of possible 
enactments either rashly or unnecessarily. ~i  Lord, I now beg to move for 
leave to introduce the Bill." 

The motion was put and agreed to. 

The Bon·ble Sir Ali Imam :-" I beg to introduce the Hill to 
continue in force the provisions of certain Ordinances. 
"I also pray that Your Excellency be pleased to suspend the Rules of 

Business to admit of the Bill being taken into consideration." 

The President :-" I declare the Rules suspended." 

The Bon ble Sir Ali Imam :-" I move that the Bill to continue in 
force the provisions of certainlOrdinances be taken into consideration." 

The motion was put and agreed to. 

The Hon "le Sir Ali Imam :-'" I move that the liill to continue in 
force the provisions of certain Ordinances be passed." 

The motion was put and agreed to. 

The Council adjourned to Tuesday, the 23rd February, 1915, 

DELHI: 

~ 21.t January, 1915. 

W, H, VINCENT, 

Secreta1"!! to tke Go'Oe'l"lImetl.t of india, 

Le gislaUve Department. 




